
Amendments to: (i) the Insolvency and Bankruptcy Board of India (Insolvency 

Resolution Process for Corporate Persons) Regulations, 2016, and (ii) the Insolvency and 

Bankruptcy Board of India (Fast Track Insolvency Resolution Process for Corporate 

Persons) Regulations, 2017  

 

 

The Governing Board considered the Board Note and ratified the approval obtained earlier by 

circulation.  
 


